STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMAER & SITTING) IN THE STATE OF ANDHRA
PRADESH IN THE COURT OF SPECIAL Court FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 31.03.2025

Date of Stay if Expected
SI Sitting/ Date and Offence Maximum fili Date of b ti f
’ District Name of Court| Case No. 9 Number of . r'ing Framing Present Status ar.ly y ime °_
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge f
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
Imorisonment for proceedings granted by
1 | Ananthaouramu JM.F.C, cC Former 01.02.2009, U/Sec.188, 6 r?wonths or fine |30.08.2009 Charges not| Honourable High Court in Staved
P Gooty 43/2018 M.P. | Cr. No.20/2009 | 283 of IPC. R framed. CRL.P.N0.627/2020 on y
or both
05.10.2020.
NBW is pending against A6.
For Trial. Stay of all further
I Imprisonment for proceedings granted by
2 | Ananthapuramu IiaFaCdl'}/rl 51/C2((';'18 '\Sﬂltlt_lnAg Cr21N(2J7325(32307 U/Sel-;.853 of 2 years or fine or | 31.10.2008 | 23.06.2014 | Honourable High Courtin | Stayed
y 9 T B ’ both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
. Imprisonment for proceedings granted by
3 | Ananthapuramu I_\J,:é%m” 52532%18 f/'ltﬂn/f Cr23N(<):75526(/)gc7)67 U/ S‘T;'g53 Ofl 5 vears or fine or | 31.10.2008 | 23.06.2014 | Honourable High Court in Staved
yadurg. = - MO ' both CRL.P.N0.2667/2018 on y
12.03.2020.
. . Imprisonment for . . .
4 |Ananthapuramu | A4 FCMs o0 opgqg| Sitting Private — 1U/Sec.500 of| ' o< or fine or | 12.02.2014 | 16.06.2023 | FO" Continuation of Chiefof| 6 months
Dharmavaram. M.P. Complaint IPC. both PW1.
Interim Stay of all further
U/Sec.143, | Imprisonment for Proceedings granted by
5 | Ananthapuramu Asrgln\ihzol;g.r% 07/C2((';'23 I':\;I):—m:r 235g?2§g§2 341 r/w 34 of| 6 months or fine (24.02.2023. Chf?;g:a:dnot Hon’ble High Court in Staved
P A IPC. or both | cri.P.No. 7854/2023, dt, 4
10.10.2023




Date of Stay if Expected
SI Sitting/ Date and Offence Maximum fili Date of b ti f
’ District Name of Court| Case No. 9 Number of . r'ing Framing Present Status ar.ly y ime °_
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge f
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
. 25.05.2018, Imprisonment for
6 Kadapa IAJF.CM, cC Sitting Cr. UiSec.341 &1 ¢\ onths or fine | 31.12.2018 | 21.02.2024 For Arguments - 3 months
Proddutur 17/2020 M.L.A. 188 of IPC.
No.206/2018 or both
Sitting Stay of all further
11.04.2019, U/Sec.323, | Imprisonment for proceedings granted by
7 Kadapa Ka*ZI.aC.'L\JAr;m 21/C2((';'20 ('F\{/I;é Cr. 324,506 r/w | 7 years or fine or | 20.10.2020 Chf?;g:a:dnot Honourable High Courtin | Stayed
P ‘ Sabjri/a) No0.100/2019. | 34 of IPC. both ‘ Crl.P.No. 3219/2022, dt
28.04.2022
. Imprisonment for
.| TAJ.F.CM,, cC Sitting 26.08.2019. U/Sec.353 .
8 East Godavari Palakol 31/2023 M.LA 257/2019.  |riw 34 of IPC 2 yearzstrhflne or | 27.05.2022 | 07.03.2024. For Arguments. - 6 months
UiSec.177, Stay of all further
323, 506, Imprisonment for Proceedings granted by
9 Guntur NAJ.C.J. . | CC 5/2020 M.LA. 13.07.2011, IPC, and 7 years or fine or | 31.12.2018 | 21.10.2020 | Honourable High Courtin | Stayed
Court, Tenali. (Present) [ Cr. No.45/2011| Sec.125(A)
both Crl.P.No. 4973/2022, dt
of R.P Act, 12 07.2022
1951. T '
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. IV A.C.M.M., CcC Sitting Private 500, 501, | Imprisonment for Charges not| proceedings granted by
10 Krishna Vijayawada. 33/2018 M.L.A. Complaint  |502 r/w 34 of| 2 years or fine or 09.03.2018 framed. Honourable High Court in Stayed
IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
U/Sec.143,
12.04.2019 145, 188, Imprisonment for For Agruments and for
. IV A.C.MM.,, cc Sitting LEE0E 1 qs3.Aamw | P . A9 : upto 6
11 Krishna Viiavawada 27/2023 M.LA Cr. 149 |PC & 5 years or fine or | 18.05.2023 | 15.02.2024 | furnishing sureties as per - months
12y : = N0.339/2019 |o "0 f ab both Sec.437-A of Cr.P.C

Police Act.




Date of Stay if Expected
SI Sitting/ Date and Offence Maximum fili Date of b ti f
’ District Name of Court| Case No. 9 Number of . r'ing Framing Present Status ar.ly y ime °_
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge f
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143,
11.04.2019 145, 188, Imprisonment for For Agruments and for
. IV A.C.MM., cc Sitting LEUS q53.Aamw | P . rAg : upto 6
12 Krishna Viiavawada 28/2023 M.LA Cr. 149 IPC & 5 years or fine or | 18.05.2023 | 15.02.2024 | furnishing sureties as per - months
jay : = No.342/2019 both Sec.437-A of Cr.P.C
Sec.32 of AP
Police Act.
U/Sec.188,
. 24.03.2019, | 143 r/w 149 | Imprisonment for For Agruments and for
13 Krishna '3.233232 29532(823 f/'ltﬂn/f cr. IPC & Sec | 6 months or fine | 18.05.2023 | 15.02.2024 | furnishing sureties as per - r‘:}%;‘?hi
jay ' o No.276/2019 32 of AP or both Sec.437-A of Cr.P.C
Police Act.
U/Sec.290, Imprisonment for
. J.F.C.M,, CcC Sitting |09.04.2019, Cr.| 188, 171(H) ) ) )
14 Krishna Vijayawada. 01/2025 M.LA No.126/2019 | riw 149 of 6 months or fine [ 10.11.2021 | 28.11.2024 Schdule fixed. up to 1 year
or both
I.P.C.
U/Sec.188 )
. " | Imprisonment for For Agruments and for
. J.F.C.M,, cC Sitting |12.05.2024, Cr.| 143, 171(E) ) . : i
15 Krishna Vijayawada, 02/2025 MLC N0.243/2024 | 171(F) riw 6 months or fine [ 19.06.2024 | 11.12.2024 | furnishing sureties as per up to 1 year

34 of I.P.C.

or both

Sec.437-A of Cr.P.C




